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[Shri S. N. Deshmukh] 
can even be referred to the Press Council of 
India. I submit, Sir, if such slander is allowed 
to be printed, and that too in i box, people 
will lose faith in democracy. Therefore, this 
may be looked into and the matter, if 
possible, may be referred to  the  Presss 
Council of India 

THAKUR      JAGATPAL SlNGH 
(MADHYA PRADESH): Sir. I support this. 

___     

CENTRAL ASSISTANCE TO ORISSA 
TO MEET THE DROUGHT SITUA-

TION 

SHRI      BASUDEB       MOHAPATRA 
(Orissa): Sir, serious drought condition is 
prevailing in the State of Orissa. All the 13 
districts have been affected by drought 
except some irrigated patches. The total 
cultivable area under irrigation is only 26 per 
cent. The rest of 74 per cent of and depends 
on rainfall for good harvest. 
The State Governrnent has sought an 
assistance of Rs. 155 crores from the Centre. 
The Central team has visited the drought 
affected area and assessed the situation. But 
the gravity of the situation can be well 
imagined from a press report appearing in 
the "AMRIT BAZAR PATRIKA", date the 
26th of August, 1987. Sir, the report says: 

"Mr. M. D. Asthana, leader of ihe 
Central team currently visiting the 
drought-hit areas of Orissa, today ass 
ured that the Centre would provide 
the required iinanc-al and foodgrains 
assistance to the State to meet the 
situation arising out of the natural 
calamity..........  

"Dr. Asthana, who made an on-the-spot 
assessment of the drought situation in the 
western Orissa districts of Kalahandi and 
Bolangir during the past two days 
described the situation there as "very 
unhappy". 

Sir, in view of this, besides demanding Rs. 
155 crores in its memorandum, the State 
Government has requested the Central 
Government to supply 70,000 tons of rice 
per month against a supply of 20,000 

ton per month at present in order to 
strengthen the public distribution system in  
drought   affected   areas. 

Since the Centre has already sanctioned 
Rs. 250 crores for other drought-hit States, 
Orissa should get its due share immediately. 

The Central Government should make 
arrangements to provide edible oil and other 
essential commodities to Orissa in adequate 
quantity. 

Drinking water is a problem in Orissa, 
specially in backward and tribal areas and 
also in saline belt. Sufficient amount should  
be allocated for this purpose. 

Liberal Central assistance should be given 
to Orissa to meet the drought situation  
immediately. 

Thank you, 

ALLEGED SALES TAX EVASION BY 
BIG   INDUSTRIAL   AND   COMMER 

CIAL  HOUSES 
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"Delivery of 1300 M.T. scrap to M[s 

Technico Allows and Steel Trading Co. 
through their consignment agencies at 
Calcutta & Delhi. 

"We wish to bring to your notice that 
the transaction to be made as per the 
above sanction is a clear case of "pre-
determined sale" and would attract Central 
Sales Tax, which has not been envisaged. 
Although we have already agreed to sell 
the scrap to the above party yet the 
material is being moved from Jamshedpur 
as a consignment transfer. 
'This would not be in conformity with the 

Sales Tax laws. 

We, therefore, feel that to avoid legal 
complications on subsequent detection by 
ihe commercial taxes autho-rities, the 
material should be sold from Jamshedpur 
charging the extra Rs.  105 

per tonne which the company is to gain as 
a sale from stockyard. This can be done 
since scrap is not a JPC item. The party 
can be charged 4 per cent Central Tax on 
their giving a declaration so that there 
would be n0 extra liability to them on this 
score also. 

However, if due to some genuine 
difficulties, the above cannot be followed 
we suggest that for transfer of material and 
subsequent sale thereof, the documents 
should be raised in proper sequence so as 
to avoid complications." 

 
As least let me read five lines. Heaven is 

not going to fall. 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): If you don't read 
also, heaven will not fall. Why don't you 
pass it on to the Minister? 
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"No.  SP/Misc/2387  dated  13-12-83. Sub:   
Delivery   of   materials. 

As agreed by Vice-President (Commer. 
cial), the materials against the following lots 
purchased by their above two parties will be 
delivered through their consignment agencies 
at Calcutta and Delhi. In other words, the 
subject materials covering the following lots 
will be for all practical purposes sold through 
stockyard consignment agencies. 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): You wil have to 
stop. I will call the next man. 

SHRI RAM AWADHESH SINGH: "We 
are, therefore, taking out the subject 
material.3 covering the following lots out of 
the Auction list. This is for your information 
and necessary action." 

 

THE   VICE-CHAIRMAN   (SHRI H. 
HANUMANTHAPPA):   You   have no 
right to encroach upon the time of the 
other  Members, 

NEED FOR REMISSION OF STUDEN-
TS FEES AND WAIVING OF INTER-
EST ON PEASANTS' LOANS IN DRO-

UGHT  AFFECTED   AREAS 


